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Or&r dated 2.12.2003 

Heard Shri G.K.Mishr, 1earred counsel 

for the applicant. A copy of the O.A. has been 

served on Shri B.Dash, learned /Idl.Standing 

;ounsel. 

This Q.A. has been filed by the 

applicant ventilating his grievance that the 

Respondent.s4)epartment, by v.ittue of the on9.er  

at Arinexure.-2 have deducted a sum of !s.1,1,337/- 
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from the D.0 .R.G. payable to him on his 

superannuation from service without disclosing 

the reason for making such deduction. It is 

in this bkground, the applicant has approhe 

this Tribunal to issue a direction to the 

Respondents to quash the said order at 

Annexure-A/2 and to direct them to make 

payment of the withheld amount with interest. 

During discussion of the matter, it was 

disc1oed that the applicant has not yet 

approached the departmental authorities to 

know the reasons for withholding of Rs.1,1l 337/ 

from the D.C.R.G. In other words, he has not 

exhauwted the departmental remedies available 

to hint before approhing the Tribunal. This 

Tribunal in the past have repeatedly pointed 

out that mere existence of grievance is not 

enough to rush to the Tribunal • The applicant, 

in the first instance, shall have to exhaust 

the departmental remedies before ventilating 

his grievance before the Tribunal, in terms 

of the provisions of A.T.Xt, 1985. In the 

cixcizustances, the applicant is herebj 

directed to submit a representation before 

the Respondents ventilating his grievance 

and upon receipt of the said representation, 

the Respondents shall dispose of the same 

with a reasoned order within a period of 

thirty(30) days froin the date of receipt of 

such representation. With this, the O.A. is 

disposed of at the admission stagee 

f rt. // 
v io-c HAIRMAN ' 


